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From 
Commissioner, 
Municipal Corporation,  
Gurugram. 

To 
Li Suping, Acting-CEO,   
M/s Eco Green Energy Pvt. Ltd. 

             Unit No. 228-236, Tower A, Spaze I-Tech Park,  
Sector-49, Gurugram. 

 

Memo No. MCG/EE(S)/2019/45054  Dated: 25.10.2019 
 

Subject:   Issues discussed in the meeting held under the Chairpersonship of 
Commissioner, Municipal Corporation, Gurugram.  

 

With reference to the subject cited above, a meeting was held under the 

Chairpersonship of Commissioner, Municipal Corporation, Gurugram on 

dated 23.10.2019 in Mini-Secretariat, Gurugram regarding work to be 

executed at Bandhwari site. During the meeting it was informed by you 

that you will only execute the work of installation of trommels at 

Bandhwari site at your own level to avoid clash of interests. You also 

requested that MCG should also share the contact details of the firms to 

whom MCG has given work orders so that you will get the trommels from 

those agencies only. This request of yours was accepted by MCG in the 

said meeting itself and you also committed to share the timeline of 

installation of these trammels along-with the work orders issued to the 

firms engaged by your Company. 

2.  In response to that a letter is received from your end vide memo No. 

EEGFPL/GGN/HO/OP/2019-20/193 dated 24.10.2019. Through this 

letter you have given a timeline for installation of one trammel on or 

before 14.11.2019 which is not acceptable at any cost as you are aware 

that the matter is fixed for hearing before Hon’ble NGT on 14.11.2019 and 

Hon’ble NGT vide order dated 25.09.2019 directed to start treatment of 

legacy waste on priority. Hence, one trommel should be installed by 

05.11.2019 and another by 12.11.2019, keeping in view the urgency of 

the matter. However, third trommel should be installed upto                    

25th November, 2019 positively. It is pointed out further that copies of 

work orders have not been attached for these three trommels. You are 

once again requested to provide MCG with the work orders issued for 

procurement of these three trommels.  
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3.  Another claim made by you that the installation of these trommels 

be made at the risk and cost of MCG is straight away refused

using 15.2 (Arbitration Clause) and 11B (Change in law) of 

Agreement is your 

4.  Your request for final disposal wa

MCG will provide you complete assistance in disposal of by

bio-mining and processing of legacy waste. 

In view of the above

issued to the firms 

installation & operation as per time schedule menti
  

   
     

     
     
Endst. No. MCG/EE(S)/2019/45055

A copy of the above is forwarded to 
information and further necessary action please.

 

    
     

     
     

 

 
 

Another claim made by you that the installation of these trommels 

the risk and cost of MCG is straight away refused

using 15.2 (Arbitration Clause) and 11B (Change in law) of 

greement is your Constitutional right.  

request for final disposal was accepted during the meeting also and 

MCG will provide you complete assistance in disposal of by-products after 

mining and processing of legacy waste.  

above, you are requested to provide copies of 

issued to the firms for installation of three trommels and 

installation & operation as per time schedule mentioned at para 2 above

      
     Executive Engineer (S),

       for Commissioner,
     Municipal Corporation,
     Gurugram.  

45055    Dated: 25.10.
the above is forwarded to PA to CMC/Addl. CMC-I/Addl. 

information and further necessary action please. 

      
     Executive Engineer (S),

       for Commissioner,
     Municipal Corporation,
     Gurugram.  

 

Another claim made by you that the installation of these trommels shall 

the risk and cost of MCG is straight away refused, although 

using 15.2 (Arbitration Clause) and 11B (Change in law) of Concession 

s accepted during the meeting also and 

products after 

copies of work orders 

and ensure their 

oned at para 2 above

 
Executive Engineer (S), 
Commissioner, 
Municipal Corporation, 

 
.10.2019 
I/Addl. MC for 

 
Executive Engineer (S), 
Commissioner, 
Municipal Corporation, 
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